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DATES AND EVENTS 
 
 

⚫ 04.05.2017- Certificate of registration by the registrar of firms 
of the 16th respondent firm 

 

⚫ 02.11.2019- An application by the 16th respondent was 
submitted to Udupi urban development authority for 
conversion of proposed site from residential zone to industrial 
zone  

 

⚫ 09.11.2019- The Udupi urban development authority issued 
advertisements in the two different newspapers namely 
Samyukta, Karnataka and Kannada prabha and requested the 
commissioner to inform the UUDA in writing within 15 days 
from the date of publishing if there is any objection to the land 
zone change  

 

⚫ 13.02.2020- Even after three months of advertisement no 
objections came in the return form and a general meeting of 
Udupi Urban Development Authority UUDA was held under 
the chairmanship of Udupi district collector and others and 
other important planning authority . The resolution was 
passed to recommend for change of land use for industrial 
purpose and submit the proposal to government of Karnataka  

 

⚫ 06.08.2020- Proceedings of Rezoning of the proposed land 
from the residential zone to industrial zone and approval for 
land use change was granted  

 

⚫ 07.08.2020- Fees paid to UUDA authority for rezoning of 
respondents land from the residential zone to industrial zone  

 

⚫ 10.08.2020- Letter issued by the Commissioner urban 
development authority citing that the extent and survey nos. 



 

Belonging to the 16th respondent which are in residential zone 
and the said land were converted for industrial zone under 
government order proceeding no. NAE:76:MYAPR:2020(E) 
dated 6.8.2020 

 

⚫ 14.09.2020- Letter from Karnataka State pollution control 
board citing the approval to the 16th respondent of conversion 
of the land to the industrial purposes subsequent to the 
approval from the UUDA  

 

⚫ 26.11.2020- Government of Karnataka order by revenue 
department , collectors order allowing the conversion of the 
land for industrial purpose and it can be used for other fishing 
purposes 

 

⚫ 30.11.2020- Permission granted to use the 16th respondents 
land for the industrial purpose by the Tehsildar Udupi Taluk  

 

⚫ 9.12.2020- All development charges paid permission was 
granted for a single layout map by the Udupi Urban 
development authority 

 

⚫ 18.01.2021- Notice for Site Visit/Inspection 
Report/Udayavara Gram Panchayat 

 

⚫ 19.01.2021- Panchayat Resolution 
 
⚫ 02.02.2021- Udupi town planning authority issued the 

commencement certificate to the 16th respondent herein 
  

⚫ 12.02.2021- Building License by Panchayat Raj (NOC) 
 

⚫ 14.06.2021- CFE (Consent to Establish) 
 

⚫ 20.7.2021- Partnership deed 



 

 

⚫ 26.07.2021- Planning pertaining to factory under factories act 
is approved by the department of factories boilers industrial 
safety and welfare 

 

⚫ 11.09.2021- Import export code issued by the Government of 
India, Ministry of Commerce and Industry and directorate 
general of  trade  

 

⚫ 02.11.2021- Panchayat Building Licence 
 

⚫ 09.05.2022- No objection certificate issued to the 16th 
respondent for electrical connection to the industrial building 
by Udayavara village panchayat  

 

⚫ 18.08.2022--- Permission for construction of building issued 
by the panchayat development officer Udayavara gram 
Panchayat and confirmation letter issued by the panchayat 
development officer Udayavara gram Panchayat that the 16th 
respondent has been granted for his industrial building and 
license for surimi(fish paste products and surimi freezing 
purpose by their license 

 

⚫ 11.01.2023 – Panchayat Public Notification inviting if there 
were any public objections for the new construction of new 
building in the Survey nos. of 16th respondent and further 
invited to submit their objections if any in writing with 
appropriate documents within 7 days from the date of the 
publication dated 11.1.2023 

 

⚫ 08.03.2023- Consent to operate under green large category by 
the KSPCB which is valid upto 31.12.2037 

 

⚫ 12.03.2023- Certificate of approval issued by me the expert 
inspection counsel ministry of commerce and industry, Govt of 
India  



 

 

⚫ 05.07.2023- Letter from Karnataka forest department by the 
zonal forest officer stating as per the directions of the 
Karnataka pollution control board 110 KLD of purified water 
of the 16th respondent to be released to water to the plants 
planted by the forest department. The above said was accepted 
and approved by the Karnataka forest department and granted 
permission to release the purified water of the 16th respondent 
for three years for the plantations maintained by Karnataka 
housing board in Korangrapadi  

 

⚫ 10.08.2023- Date of commencement of production business 
and a certificate named as udyam registration certificate 
issued by the Ministry of micro, small and medium 
enterprises(MSME), Government of India 

 

⚫ 23.08.2023- Kspcb consent for establishment expand(orange 
category) given which is valid upto 22.8.2028 

 

⚫ 12.09.2023- Service certificate issued by the Manglore 
electricity supply company limited (goverment of Karnataka 
undertaking) 

 

⚫ 05.10.2023- Certificate of registration as an exporter under 
the marine products export development authority working 
under Ministry of Commerce and Industry Government of 
India  

⚫ 01.11.2023- COA (Certificate of Approval from Export 
Inspection Council) 

 

⚫ 03.11.2023- Registration cum membership certificate issued 
by the Marine products export development authority  

 

⚫ 30.11.2023- Halal certificate by JIHF certification private 
limited  

 



 

⚫ 06.01.2024- Certificate issued by hazard analysis and critical 
control points (HACCP) certifying the food safety management 
system of the 16th respondent by SP certification limited, 
London UK 

 

⚫ 16.02.2024- No objection certificate issued by the Karnataka 
ground water authority which is valid for 3 years to permit for 
extraction of ground water by borewells for industry use 

 

⚫ 25.04.2024- Receipt issued under form 3 by the village 
panchayat Udayavara  

 

⚫ 22.05.2024- Modified import export code  

 

⚫ 27.07.2024- Licence issued under food safety and standards 
authority of India(FSSAI) 

 

⚫ 19.11.2024 – KSPCB inspected the unit in question and 
conducted a water analysis subsequent to the order and 
direction of this Hon’ble Tribunal vide it’s order dated 2.7.2024 
and submitted its reports stating that the trade effluent treated 
which has been collected on 4.9.2024 for purposes of analysis 
is tested in their lab and the results conforms to prescribe 
standards of analysed parameters of sample no. 01 and 01A 
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vide consent order no. CTE- 117046 dated 14.6.2021 annexed 

herewith as Annexure-2. This Hon'ble Tribunal earlier by its order 

dated 21.1.2022 in the above said QA pointed out that the order of 

issuing consent to establish is appealable order under the Water ( 

prevention and control of pollution) Act, 1974 and the Air( 

Prevention and Control of Pollution) Act, 1981 before the appellate 

authority and the order has to be challenged as a ground of 

jurisdiction before the appellate authority, and subsequently the 

learned counsel appearing for the applicant therein withdrew the 

application with liberty to approach the appellate authority to 

redress it's grievance as provided under the respective statutes 

Annexure-3. To the :respondent herein's astonishment he never 

approached The Karnataka pollution control board appellate 

Tribunal as directed by this Hon'ble NGT instead preferred to file 

a writ petition bearing no. W.P no. 1681/2022 with the same 

challenge whatever it's been made before this Hon 'ble Tribunal was 

taken there before the Hon 'ble High court of Karnataka in the 

above said Writ petition 

6. The Hon'ble High court of Karnataka has passed an order dated 

14.2.2022 stating that the impugned order in question of consent 

to establish was an appealable order and secondly the petitioner 

in the Writ petition Mr. Jithendra Shetty who was the same 

applicant in the erstwhile Original Application no. 12/2022 before 

the Hon'ble NGT(sz), Chennai and the Hon'ble High court observed 
For Karthik Marine Industries 
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that he is not an aggrieved person. It was also observed that the 

consent to establish is an appealable order. It was observed in the 

order of the Hon 'ble High court that the petitioner therein had not 

been able to satisfy the Hon 'ble High court, as to how he was an 

aggrieved party, and how a writ petition was maintainable against 

the consent to establish order passed by the KSPCB. It was finally 

observed that with the given facts and circumstances that the 

above said petitioner (Mr. Jithendra Shetty) Writ petition filed on 

behalf of him was not maintainable and it was accordingly 

dismissed by the Hon'ble High court of Karnataka. Annexure-4 

7. I humbly submit that the answering respondent is not replying to 

the present application in parawise manner and however the 

answering respondent craves leave of this Hon 'ble Tribunal to file 

an additional affidavit as and when necessary and required or 

directed by this Hon 'ble Tribunal to do so 

8. I submit that this respondent is a registered partnership firm 

operating as an industrial establishment in Udayavara village, 

Udupi Taluk and district. The respondent herein is having its 

facility in survey nos. 187 /7, 188/ IA, 1B, 4C, 8A, 111/9, 

189 / 1,2,7, 263/6 at industrial zone, industrial area pithrodi post, 

Udayavara Udupi district, which is a fisheries hub. Annexure-5 

9. It is submitted that the above mentioned property bearing above 

said survey nos were purchased by the respondent herein. 

For Karthik Marine Industries 
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10. It is also true that on 9.12.2020 the Udupi Urban development 

Authority the 13th respondent herein issued a valid plan approval 

for industrial purpose and in furtherance of the same on 2.2.2021 

the above said authority issued commencement certificate bearing 

no. UUDA/C.C/253/2020-21. In respect of 3.585 acres of land in 

Udayavara village for the purpose of fish freezing plant annexed 

herewith as AnnexU:re-6 

11. It is submitted that originally an application was submitted to the 

Udupi Urban land development authority on 2.11.2019 for the 

change in classificat~on of the proposed site of the respondent firm 

from the residential zone to industrial zone 

12. Thereafter the Udupi urban development authority the 13th 

respondent herein· issued advertisements in two different 

newspapers namely: Samyukta Karnataka and Kannada Prabha 

on 9.11.2019 and directed the commissioner to inform the above 

said authority in writing within 15 days if there was any objection 

to the land zone change of the listed area which is annexed 

herewith as Annexure-7 

13. It is further submitted that after three months of the newspaper 

advertisements with reference to zone change having not received 

any objections cam~ in the return form on 13.2.2020 a general 

meeting of Udupi urban development authority was held under 

the Chairmanship of the district collector and other competent 

authorities. It is observed that a resolution was passed to 

For Karthik Marine Industries 
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recommend and submit the proposal for change of land use for 

industrial purpose to the government of Kamataka which is 

annexed here as Annexure-8 

14. It is further submitted that the rezoning of the proposed land from 

the residential zone to industrial zone was approved by the 

Government of Karnataka vide it's proceedings dated 6.8.2020 

which is Annexed here as Annexure-9. An amount of Rs. 

2,17,685/- , the required fee was paid to the Udupi urban 

development authority vide Challan no. 19508 dated 7.8.2020 

towards rezoning of the said land from residential zone to 

industrial zone and A true copy of the conversion letter from 

residential zone to industrial zone dated 10.8.2020 is Annexed 

herewith as Annexure-10 which is a matter of record. The 

government order no. NAE:76:MYAPR:2020(E) dated 6.8.2020 

Bangalore is the clear order about the conversation of land to 

inform the respondent herein. 

15. A true copy of NOC for land conversion for industrial purpose 

along with the permission granted by Tahsildar and the true copy 

of the District Collector Udupi granting permission for the 

proposed land to industrial purpose and also for other fishing 

purposes are annexed herewith as Annexure- 11,12 and 13. Rs. 

3 ,26,365 /- is the fees paid for all the land transferred to Udupi 

urban development authority vide Challan no. 20147 dated 

7.12.2020 and further the permission was granted for the 

For Karthik Marine Industries 
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development of single layout map was granted on 9.12.2020 

which is annexed herewith as Annexure- 14 

16. It is further submitted that the Udupi Urban development 

authority has issued commencement certificate for construction 

of building in the concerned land dated 2.2.2021 and a fee of Rs. 

1,19,975/- was paid on 12.2.2021 vide Challan no. 20214 dated 

above which was subsequent to the application made by the 

respondent on 2.1.2021 which is annexed here as Annexure-15 

17. It is humbly submitted that the Udayavara gram Panchayat 

issued a public notice 11.1.2021 annexed here as Annexure-16 

for public objection if any to our concerned application and 

subsequently the above said panchayat on 18.1.2021 issued a 

notice that the panchayat staff conduct an on sight inspection and 

further issued a confirmation letter stating that the 16th 

respondent herein has been granted permission for construction 

of the building as per industrial building permit number 

PR0011009948275 .dated 12.2.2021. It was further stated that 

the building owner submitted an application on 30.3.2022 with 

the certificate from the technical engineer about the completion of 

the building and for the above said industrial building no. NOC 

from electricity department has been issued and building tax has 

been levied for the year 2022-2023. It was confirmed that the 

above said industrial building belonging to the 16th respondent 

herein has been granted an industrial license for Surimi(fish 

For Karthik Marine Industries 
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paste) product and surimi freezing purpose as per the Udayavara 

gram Panchayat business license no. U.GRA.PA.84/29/2022-

2023 vide their confirmation letter dated 18.8.2022 Annexed here 

as Annexure-1 7 

18. It is most respectfully submitted that the Karnataka government 

rural development and panchayat raj department issued license 

to us bearing no. PR00l 1009948275 and further we have been 

continuously paying the tax receipts, to our building from 2022 

to till date to the development officer Udayavara gram Panchayat 

which has been marked in our typeset as Annexure -18, 19, 20 

and 21 which can be read as part and parcel of this affidavit 

19. It is further submitted we have received the NOC for the electricity 

connection issued by the development officer of Udayavara gram 

Panchayat, and the true copy of the electricity service certificate 

from the Mangalore electricity supply co Ltd (Government of 

Karnataka undertaking) is also annexed here as Annexure-22 

and23 

20. It is respectfully submitted we have also received the NOC from 

the Forest department dated 5.7.2023 from their zonal forest 

officer from Udupi which has been annexed here as Annexure-24 

in the typeset of papers 

21. It Is most respectfully submitted that the Karnataka ground water 

authority in the letter dated 16.2.2024 has issued a no objection 

certificate in form 3A rule(6) bearing no. KGWAN 1452318490. 

For Karthik Marine Industries 
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The NOC is valid for 3 years from the date of issue which is upto 

February 2027 hence the bald allegation made with reference to 

the extraction of ground water without permission from the 

Karnataka ground water authority by the respondent herein holds 

no good and is devoid of any merit. annexed here as Annexure-

25 

22. It is further submitted that we have a valid factory licence issued 

by the government. of Karnataka issued by factories, boilers, 

industrial safety and welfare Bangalore. It is also submitted that 

the department of factories, boilers, industrial safety and welfare 

has also approved the planning approval of the respondent under 

the factories act, 1948 annexed here as Annexure-26 and rule 3 

of Karnataka factories rules and also have been issued with 

certificate of food safety and standard authority of India from the 

Government of Ind_ia food safety and standards authority of 

India(FSSAI) annex~d here as Annexure-27. It is submitted that 

the food safety and standards authority of India has issued 

Central license under FSSAI act, 2006 on 27.7.2024 which is valid 

upto 15.8.2027 . It is clear from the license bearing no. 

11223999000629 that the business activity of the 16th 

respondent herein is manufacturer- exporter - manufacturer on 

the type of the unit is shown as others food processing unit. The 

product category is 09- fish and fish products including molluscs 

crustaceans and echinoderms which includes frozen surimi fish 

For Karthik Marine Industries 
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and frozen minced fish meat (09.2.3) and it is clearly mentioned 

that the kind of business is manufacturer- fish and fish products 

and the scope of product supply is only for exports. The above 

said license has been issued by the. central licensing authority 

which is valid upto 15.8.2027 

23. Above all we have been issued with the valid consent to establish 

dated 14.6.2021 and consent to operate dated 8.3.2023 from the 

Karnataka State Pollution Control Board which has been marked 

here as Annexure in the typeset of papers. 

24. It is respectfully submitted that we are a valid member of a Marine 

products export development authority works under the ministry 

of commerce and industry government of India and we have 

enclosed our membership certificate dated 3.11.2023 with the 

above said authority as annexed here as Annexure-28 along with 

the certificate of IEC issued by the ministry of commerce and 

industry from the Director General of Foreign Trade, Bangalore 

dated 22.5.2024 annexed here as Annexure-29 and also we hold 

a certificate from JUHF certification Pvt Ltd dated 30.11.2023 

annexed here as Annexure-30 and also holding the certificate of 

export inspection counsel from the Ministry of Commerce and 

Industry government of India dated 1.11.2023 annexed here as 

Annexure-31. It is further submitted that we have a valid 

certificate from the Marine products export development 

authority, Ministry of Commerce and Industry and we have also 

For Karthik Marine Industries 
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obtained a certificate from HACCP( Hazard analysis of critical 

control points from an authorized SP certification Ltd, London 

(UK) dated 6.1.2024 annexed here as Annexure-32 and also we 

have been issued with Udayam registration Certificate from 

Government of India Ministry of Micro, small and medium 

enterprises dated 19.7.2021 annexed here as Annexure-33 

25. The Karthik Marin~ Industries 16th respondents herein have a 

valid registration cum membership certificate for fish and 

fisheries product bearing IEC number AAXFK4140Q issued on 

3.11.2023 registered as manufacturer exporter issued by the 

marine Products export development authority works under 

Ministry of Commerce and Industry Government of India 

5.10.2023. Annexure- 34. The export inspection counsel working 

under the Ministry of Commerce and Industry Government of 

India has issued the certificate of approval in exercise of powers 

conferred by the export of fresh, frozen and processed fish and 

fishery • products (quality control, inspection and monitoring) 

rules, 1995. The certificate of approval is valid upto 7.11.2026 

bearing approval number 161 lfkr manufacturing and export of 

frozen surimi(fish paste) from non- histamine and histamine 

forming fishes for exports to all countries excluding Australia 

26. It is humbly submitted that the respondent herein has been 

issued with a certificate from Hazard analysis and critical control 

points who has independently assessed and certified that the 

For Karthik Marine Industries 

~. 
Ma~ 

11



respondent herein is compliant with the requirements of HACCP 

having their registered office in London, United Kingdom. The 

certificate issued bearing no. SPC 24 H2774 is valid upto 6.1.2027 

27. It is most respectfully submitted that valid consent to establish 

and consent to operate has been obtaihed by this respondent from 

the Karnataka state pollution control board under the provisions 

of the water( prevention and control of pollution), 1974 and the 

Air( Prevention a~d Control of Pollution), 1981. The concerned 

order number is AW- 122915 with PCBID 100829, INWID 190412 

with a colour code of green issued on 8.3.2023 which holds a 

validity upto 31.12.2037 The combine concern of discharge of 

effluents is under the above said acts and the consent is clear that 

the occupier is authorized to operate and carry out the industrial 

activity and to make discharge of the effluents and emissions 

confirming to the stipulated standards from the premises of the 

respondent industry. The subsequent inspection made by the 3 rd 

respondents office clearly submitted a report dated 19.11.2024 

stating that the testing results conform to the prescribed 

standards of analyzed parameters of the samples taken from the 

treated trade effluent collected from the outlet of the ETP 

28. Hence the allegation made by the applicant in para no. 18 of their 

application that the respondent herein has not installed any ETP 

and failed and neglected to install ETP till date and the untreated 

water is being let out in the open space causing water pollution is 

For Karthik Marine Industries 
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totally false frivolous and imaginary to mislead this Hon ble 

Tribunal. Infact proper ETP installation has been done in the 

premises of the factory and the photo of the same is annexed 

herewith as AnnexU:re 35 

29. It is further submitted in the same para it is stated that the 

respondent herein has not obtained NOC from ground water 

authority for withdrawal of ground water is also not having an 

IOTA of truth but nothing but of a false accusation when a proper 

NOC has been received as per the due process of law which is 

enclosed herewith. The copy of the same is enclosed herewith in 

the typeset of papers which can be read as part and parcel of the 

affidavit 

30. While all the above statutory requirements is met completely with 

due diligence and all the required safeguards and conditions are 

met to statutory req1;1irements of various arms of the Ministry who 

impose stringent C?nditions before issuing their licenses and 

certifications, the question of violation as alleged by the applicant 

herein is to be dismissed with cost by this Hon'ble Tribunal in 

order to atleast curb the frivolous petitions and applications taken 

out on the personal vendetta which poses great mental agony to 

the respondents herein the false and egregious allegations made 

against the development of industries in our country 

31. It is humbly submitted that the respondent herein has been 

issued with a consent order of "Consent for establishment 

For Karthik Marine Industries 
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expand"(CFE-EXP) issued by the third respondent Karnataka 

State pollution control board vide it's order CTE-

339132/ 100829 / 206714 of orange ·/large of industry colour 

dated 23.8.2023. The above said consent 1s granted for the 

products/ activity/ service with cert~n terms and conditions 

attached in that order whose validity is upto 22.8.2028. All the 

given conditions in the above consent for establishment pointwise 

were complied with the stipulated date. The consent for expansion 

to Orange category was clear and a necessary fees for the consent 

was also paid. The applicant herein has not bothered to question 

about the expansion concern before the appropriate appellate 

Tribunal instead chose to directly attack the respondents by way 

of this application before this Hon 'ble Tribunal with false and 

specious allegations to achieve his goal of settling the scores with 

the respondents for not having conceded to his request of buying 

his land for abnormal price. Due to this personal vendetta this 

applicant has taken this application hence this application has to 

be discarded as meritless not having enough reasons to consider 

and to be dismissed 

32. It is most respectfully submitted that all the necessary statutory 

requirements were met in accordance with law and all the rules 

have been followed diligently to make our unit a lawful one. It is 

true that as per the pollution control board has divided the 

industries into green, orange, red zones and permission to give 
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consents for different zones is provided by the State pollution 

control board. 

33. It is humbly submitted that the applicant herein has stated that 

we have commenced our industrial operation on 13.8.2020 itself 

which is false and if so the applicant has failed to question the 

same for all these 5: years and slept over all these years to settle 

his personal vendetta initiating this process before this Hon 'ble 

Tribunal is neither maintainable nor acceptable due to its latches 

34. It is submitted that the applicant in his affidavit has earlier 

accepted about the: conversion of land from residential zone to 

industrial zone, whereas in paragraph 13 he has raised an 

allegation that the industrial activity of the respondent herein 

shall not be permitted in residential zone, which is totally contrary 

to his own affidavit. It is further submitted that the applicant 

allegations that the: respondent herein from the beginning had 

been causing pollution in all forms of Air, Sound and Water and 

it is pertinent to note he was keeping silent all along and suddenly 

woken up and filed this application which is barred by limitation 

in all fronts 

35. We humbly submit that it is pertinent to note that the Fish 

freezing activity comes under green category and we expanded our 

business and obtained a valid for consent of operate vide dated 

23.8.2023 bearing ~o. CTE 339132 and the industry is classified 

as orange one which has a validity till 22.8.2028 Annexure 36. 
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Hence the main allegation made by the applicant herein that we 

do not posses valid licenses like consent to establish and consent 

to operate in orange category, in accordance with law is false, 

frivolous and imaginary. 

36. It is further submitted that industrial activities under the orange 

category shall not be permitted in residential zone, as per the 

allegation made by the applicant herein does not hold any value 

since as earlier stated the area in where our industry is 

functioning is already reclassified by the competent authority 

more than 5 years ago and just making a bald allegation by the 

applicant herein should be dismissed in limine 

37. It is further submitted that the allegation made by the applicant 

that the trade effluents accumulating from our industry are being 

discharged into the river Papanashini polluting the said river 

which further affects the aquatic life is completely devoid of merit 

and false and further the solid waste from the fish processing are 

dumped into various places of the village including the river banks 

creating bad odour and smell is totally baseless false and required 

to be disposed as meritless. 

38. It is humbly submitted that the allegations made by the applicant 

that the 16th respondent involving .in consumption of huge 

quantity of water which will lead to enormous use once after the 

expansion EC to Orange category is given is not acceptable and 

already the previous green category of fish freezing only involves 
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washing, cleaning of fresh fish and freezing them in cold storage 

was involving a reasonable quantum of water and just because 

the processing of Surimi fish which will involve huge quantity of 

water is false and the allegation is very much a bald one without 

any substance 

39. It is most respectfully submitted that when the 16th respondent 

has obtained a valid:expansion consent to operate dated 23.8.23 

bearing no. CTE 33:9132 which holds a validity till 22.8.2028 

issued under the provision of Water (Prevention and control of 

Provision) act, 197 4 .and Air(Prevention and control of Provision) 

act, 1981 that too in: a valid declared industrial area the question 

of claimant seeking a prayer that the 16th respondent shall not 

carry out any operation pertaining to Orange category and falsely 

alleging that the ope~ation is done in a residential area is baseless 

without any substance. Moreover the respondent herein is not 

manufacturing Surirni fish as alleged by the applicant instead a 

valid license for processing is holding and an orange category 

license is issued by the competent authorities, the question of 

seeking to stop the unit just for a personal vendetta is not 

acceptable 

40. It is strongly denied and refuted of the applicants allegation that 

the effluents and waste accumulating from the respondents are 

being discharged into Papanashini river further polluting the said 
For Karthik Marine Industries 
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water body is totally false, misleading, mischievous and imaginary. 
Both the solid waste and liquid waste are discharged in accordance 
with law and rules framed under the solid and liquid waste 
management rules. There is no bad odour or smell and 
accumulation of flies leading to infectious diseases as alleged by 
the applicant which is absolutely an imaginary and false one. 
Actually in fact the 16th respondent herein has entered into an 
agreement with one M/s. Hindustan Marine Industries as early as 
on 18.3.2022 for selling the rejected fish and its rejects generated 
in their factory should have to be supplied to the Hindustan Marine 
Industry (without any diversion) it was contended in that 
agreement the Ms. Hindustan marine industries shall be 

responsible for the purchase of rejections generated in the surimi 
plants of the 16h respondent herein. It was also observed that the 
Ms. Hindustan Marine industries should not refuse the rejections 
generated in the surimi plants of the 16th respondents herein the 
above said agreement had been entered in 1.10.2022 to upto 
30.9.2032. Hence the question of spilling the rejections in and 
around as alleged by the applicant is totally frivolous false and 
imaginary. Moreover with reference to the untreated effluent water 
is left in the papanashini river as alleged is also vehemently 
opposed by this respondent for his false hood. In fact as per the 
directions of the Karnataka pollution control board 110KLD of 
purified water of Karthik Marine Industries was requested to be 
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released to water the:plants planted by the forest department. It is 

submitted the Karnataka forest department has accepted the 

request of the 16th respondent herein and granted permission vide 

their letter 5.7.2023 ~o release the purified water coming out of the 

ETP of their industry for three years without causing d~age to 

the plantations maintained by Karnata~a housing board in survey 

nos. 10/6Al, 16/3, :16/4, 17 /4B2 in total of 11 acres of land in 

Korangrapadi village: under Alevooru gram panchayat. While the 

question being so th~ frivolous. allegation made by the petitioner 

herein that the solid ~d liquid waste emanating from the premises 

of 16th respondent are illegally dumped and the liquid effluents are 

left into the papanashini river is highly condemnable for the 

reasons of its utter lies 

41 .. It is submitted tha;t the allegation made by the applicant herein 

that the water is untreated and the effluents are discharged in the 

papanashini river is totally false and frivolous. It is humbly further 

submitted that the : Karnataka forest department zonal forest 

officer Udupi zone in its letter dated 5.7.2023 clearly stated that 

the matter relating to release of purified water to trees under the 

forest department as:directed by the KSPCB. It is further stated in 

that letter that the: 16th respondent herein has been granted 

permission to releas.e the purified water of the Karthik Marine 

Industries for three: years without causing any damage to the 
'\ 
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plantations maintained by the Karnataka housing board in survey 

no. 10/6Al, 16/3, 16/4, 17 /482 in total 11 acres land in 

Korangrapadi village under Alevooru gram Panchayat . When the 

water is duly purified and as per the direction of the KSPCB , the 

third respondent herein to water the plants mentioned above, the 

question of discharging the untreated ·water into the Papanashini 

river does not arise and this allegation is purely malafide with pure 

vendetta the applicant herein having towards the 16th respondent 

42. It is respectfully submitted that as in the interim prayer sought 

by the applicant herein to conduct a thorough investigation by the 

third respondent and direct them to fil~ a report before this Hon 'ble 

Tribunal in respect-of the activity done, this Hon'ble Tribunal in its 

order dated 2.7.2024 has directed the 2nd Respondent herein the 

Karnataka State Pollution Control Board to inspect and submit a 

report on their inspection. It is pertinent to note that the third 

Respondent herein inspected our premises on 4.9.2024 and 

further had filed their report dated 19.11.2024 stating that 

everything was found in order before this Hon 'ble Tribunal which 

is a matter of record and Annexed herein as an Annexure 

43. It is most respectfully submitted that the Hon'ble Tribunal had 

earlier directed the state pollution control board to inspect the unit 

in question conduct water analysis and submit a report. 

For Karthik Marine Industries 

~ 
Managing Partner • 

I 

20



l 

Subsequent to the direction of this Hon 'ble Tribunal the Karnataka 

State Pollution Control Board inspected the unit in question and 

conducted a water: analysis and submitted its report on 

19.11.2024 which has been filed by the learned counsel of the 

Karnataka State Pollµtion Control Board Annexure-37. For better 

appreciation of the facts the Karnataka State Pollution Control 

Board report submitted by the environmental officer of Udupi 

range is Annexed heiewith for the Hon 'ble Tribunals perusal 

44. On a plain reading of this report it has unambiguously stated 

that the results enutjlerated after testing the samples of the water 

clearly indicated that they conforms to prescribed standards of 

analyzed parameters: of sample no. 01 and OA. It is further made 

clear in their note ~hat the method of analysis is as per the 

standard method for the examination of water and waste water and 

Indian Standard publication. Further more to add it is humbly 

submitted even this purified water is being supplied to the 

plantations of housing board belonging to the forest department as 

earlier specified. While the case being so the false and frivolous 

allegation made by : the applicant herein without any piece of 

evidence to substant~ate their claim shows nothing but of it's pure 

Vendetta with the 16th respondent for not yielding to the request 

of buying their land. Hence on this ground also the application has 

to be dismissed. 
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Consent Order No: Date:CTE-117046 14/06/2021

To,

The Occupier,

Karthik Marine Industries

Karthik Complex, Main Road, 
Malpe - 576108

Sir,

Sub: Consent to Establish new activity under Water (Prevention & Control of Pollution) Act, 1974 & Air 
(Prevention & Control of Pollution) Act, 1981

Ref:   1.CFE application submitted by the industry/organization on 17/05/2021 at regional Office - Udupi

2.   Inspection of the project site by Regional Officer  - Udupi on 09/06/2021

With reference to the above, it is to be informed that, the Board hereby accords Consent for Establishment for new 
Activity under Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981 at 
the location indicated below subject to the following terms & conditions
Location:
Name of the Industry: Karthik Marine Industries

Address: Sy.No. 187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9, 189/1,2,7, 263/1A, 214/6, Industrial 
Zone, Industrial Area, Pithrody Post, Udyavara-574118, Udupi District., Sy.No. 
187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9, 189/1,2,7, 263/1A, 214/6, Industrial Zone, 
Industrial Area, Pithrody Post, Udyavara-574118, Udupi District.

Industrial  Area: Not In I.A, Udyavara,
Taluk: Udupi, District:  Udupi
1.   This consent for establishment is valid up to 08/06/2026 from the date of issue.

2.   The applicant shall not undertake expansion/diversification without the prior consent of the Board.
3.   The applicant shall obtain necessary license/clearance from other relevant statutory agencies as required under the 

law.
4.   This consent is granted considering the following activities:

Sr Product Name Applied Qty/Month Unit
1 fish freezing activity (Surimi Fish) 350.0000 M.T
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1.      The source of water shall be from Other
Particulars Water consumption(KLD)

Domestic Purpose 2.3

Manufacturing Processes 13.7

Discharge of effluents under the Water Act:

Sl. No. Description Permitted Quantity of 
discharge in KLD

Mode/Place of disposal

2 Domestic Purpose 1.800 Soak Pit

1 Manufacturing Processes 13.450 On Land for Irrigation after 
treating in ETP

I.    WATER CONSUMPTION:

II.   WATER POLLUTION CONTROL:

1.      The industry shall treat the domestic wastewater from the factory in septic tank with soak pit. No overflow from the 
soak pit is allowed. The septic tank and soak pit shall be designed as per IS 2470 Part – I and Part – II.

2(a). The industry shall treat the domestic wastewater in the Sewage Treatment Plant (STP) as per the proposal submitted. 
It shall meet the standards specified in Annexure-I & shall be used on land for gardening/greenbelt within the factory 
premises.

2(b).  Domestic Sewage shall be discharged to Underground drainage System/ Sewers owned by Local body.

and total water consumption shall be as below.

III. AIR POLLUTION CONTROL:

1.      The Source of emission, Stack height & Air Pollution Control (APC) measures shall be as specified in 
ANNEXURE-II.
IV.   NOISE POLLUTION CONTROL:

1.      The industry shall ensure that the ambient noise levels within its premises shall not exceed the limits i.e. 75 dB(A) Leq 
during day time and 70 dB(A) Leq during night time as specified in the Environment (Protection) Rules.

V. SOLID WASTE (OTHER THAN HAZARDOUS WASTE) DISPOSAL:

1.      The industry shall collect, treat and dispose off all solid waste generated from the process other than wastes covered 
under the Hazardous Wastes (Management, Handling & Transboundry Movement) Rules 2008, in such manner so as 
not to cause environmental pollution.

2.      The details of solid waste generated from the proposed plant and mode of disposal shall be as below.
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VI. HAZARDOUS  AND OTHER  WASTES (MANAGEMENT & TRANSBOUNDRY  MOVEMENT) 
        RULES 2016:                 

1.      The  industry  shall  apply  and  obtain  authorization   under  Hazardous  and  Other Wastes (Management   &
      Transboundry Movement) Rules 2016, and  comply with the conditions of the  authorization.  The  applicant  shall 
      apply for authorization along with the consent for operation (CFO) application under the Rules in Form-I to obtain 
      authorization and comply with conditions.

VII. GENERAL:

1.      The industry shall transport and store the raw materials in a manner so as not to cause any damage to environment, life 
and property. The applicant shall be solely responsible for any damages to environment.

2.      The industry shall not commission the proposed plant for trial or regular production unless necessary Water & air 
pollution control equipments are installed as specified in the Consent Order.

3.    The industry shall ensure that the treatment plant and control equipments are completed and commissioned 
simultaneously along with construction of the factory and erection of machineries.

4.      The industry shall not change or alter (a) raw materials or manufacturing process, (b) change the products or product 
mix (c) the quality, quantity or rate of discharge/emissions and (d) install/replace/alter the water or air pollution control 
equipments without the prior approval of the Board.

5.      The industry  shall  immediately   report  to the  Board of  any accident or  unforeseen  act  or  event  resulting  in 
       release of discharge of  effluents or  emissions or solid  wastes etc. in excess of the standards stipulated. And the
       industry shall immediately take appropriate corrective and preventive actions under intimation to the Board.

6.      The Board reserves the right to review, impose additional condition or conditions, revoke, change or alter the terms
      and conditions.

7.      This CFE does  not give any  right to the Party/Project  Authority/Industry to forego  any other legal  requirement, 
       that is necessary for setting/operation of the plant.

8.      The industry shall furnish pointwise compliance to the conditions given under this consent for establishment along with 
the application for Consent to operate.

9.      The applicant is liable to reinstate or restore, damaged or destroyed elements of  environment at his cost, failing  
      which,  the  applicant/occupier  as  the  case  may be  shall  be liable to pay the  entire cost of   remediation or 
      restoration and pay in advance an amount equal to the cost  estimated by  Competent  Agency or Committee.

10.  The  Project  authorities  shall apply and obtain prior  consent of the  Board for any new air  pollution sources in
      future.
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Please note that this is only consent for establishment issued to you to proceed with the formalities for 
establishment 
of  the industry and   does  not  give  any  right  to  proceed with  trial/regular production. For this purpose, separate
consents  of  the Board  for  discharge of liquid  effluent  and the  emissions to  the air shall  have to be  obtained by 
remitting prescribed consent fee. The application for  consent has to be made 45 days in advance of commissioning 
for trial production of the plant.

 The receipt of this letter may please be acknowledged.

                         
                            

Consent Fee paid  : Rs. 26000

Note:

The following Conditions                         mentioned above are not applicable.

COPY TO:

1.      Master copy (Dispatch).
2.      Office copy.
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The applicant shall follow the additional conditions uploaded as Annexure 1(A) & Annexure 1(B). 
Following conditions are not applicable II, 2(a), (b), VI.

Additional Conditions:
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ANNEXURE- I

Slno Characteristics Tolerance Limits

1 Colour and Odour See Note

2 Suspended Solids, mg/l.max 30

3 pH Value 5.5 to 9.0

4 Oil and Grease, mg/l, Max 10

5 Bio-chemical Oxygen Demand, mg/l, max  ( 3 days 
at 27 deg/Centigrade)

20

 Note: All efforts should be made to remove colour and unpleasant odour as far as practicable.

ANNEXURE- II
Chi
m.N
o.

Chimney 
attached to

KVA Rating/
Capacity

Minimum 
chimney 
height to be 
provided 
above 
ground 
level
(in Mtr)

Constituents to be 
controlled in the 
emission

Tolerance 
limits 
mg/NM3

Air pollution
Control 
equipment to 
be 
installed,in 
addition to 
chimney 
height as per 
col.(4)

Date of which air 
pollution control 
equipments shall 
be provided to 
achieve the 
stipulated 
tolerance limits 
and chimney 
heights 
conforming to 
stipulated 
heights.

1 D.G. Sets 200 KVA 5 PM(mg/NM3),SO2
(PPM),NOx(PPM)

50,50,50 AEC Before 
commissioning.

AEC : Accoustic Enclosures

Note:
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LOCATION OF SAMPLING PORTHOLES, THE PLATFORMS, THE ELECTRICAL OUTLET.

1.      Location of Portholes and approach platform:

            Portholes shall be  provided for all Chimneys, stacks   and other sources of  emission.  These shall serve as
            the sampling  points. The sampling  point  should  be located at a distance equal to  at least  eight  times the 

stack or  duct  diameter downstream  from any flow disturbance such as bend, expansion, contraction and 
visible flame. Further,  the selected port has to be at least 2 stack/duct diameter  before  stack/duct  exit or 
from any  other flow  disturbance. For rectangular  stacks, an equivalent  diameter  can be calculated using 
following expression.

                                                       2 (Length x Width)
             Equivalent Diameter   =     -----------------------
                                                          (Length + Width)

2.      The diameter of the sampling port should not be less than 3”. Arrangements should be made so that the 
porthole is closed firmly during the period when it is not used for sampling.

3.      An easily accessible platform to accommodate 3 to 4 persons to conveniently monitor the stack emission
      from the portholes shall be provided. Arrangements for an Electric Outlet Point off 230 V 15 A with 

suitable 
      switch control and 3 Pin Point shall be provided at the Porthole location.

FOR AND ON  BEHALF OF 
KARNATAKA  POLLUTION 

CONTROL BOARD
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Karnataka State Pollution Control Board

- UdupiPlot No. 36 'C', Shivalli indl Area,
Haleyur Road ,Manipal, Udupi Taluk

Udupi - 5762119

Tele : 0820-2572862

Consent For Operation{CFo-Air,Water) - (CfO-Fresh)

As per the provisions of
The Water {Prevenfion & Control of Pollution'S Actrl974

&
The Air (Prevention & Control of Pollution) Act, 1981

To

Karthik Marine Industries, Industria I Zone,Industrial Area, Pithrody Posto

Udyavara-5?4118, Udupi District.

for the Facility located at,

Karthik Marine fndustries,sy.No. 187 17, 188/14, 18, 4C, 8A, 88, lll 19,

189 I 1,2,7, 263 | | A, 214 I 6,,Industrial Zone, Industrial Area, Pithrody Post,
Udyavara -57 4t18, UduPi District.

UduPi

rsent Order F{o PCBID .f*ALS b* fsSue

1984t2 GREENILARGE 081A312023

This Consent is granted for the Products/ Activity/Service name indicated
in the annexure along with the terms & conditions attached to this order

Validity through: 0810312023 ta 3lll2l2L37
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(This dccument contains 8 pages including annexure & excluding additioual conditions)

Combined Consent Order No; AW-122915 Date: O8/O3/2023

Combined consent for discharge of effluents under the Water (Prevention and Control of Pollution) Act ,
t974 and emission under Air {Prevention and Control of PollutionlAct , 1981

Ref: 1. Application filed by the industry / organization on o8lo3/2o23

2.lnspection of the Industry/organization/by RO, - Udupion 08/03/2023

Consent is hereby granted under Section 25{4} of the Water (Prevention & Control of Pollution) Act, L974 ( herein

referred to as the Water Actl & Section 21 of Air (Prevention & Control of Pollution) Act, 1981, { herein referred to as

the Air Act) and the Rules and Orders made there under and subject to the terms and conditions as detailed in the
Schedule Annexed to this order.

The Occupier is authorized to operate lcarryout industry/activity & to make discharge of the effluents & emissions

confirming to the stipulated standards from the premises mentioned below:

Location:

Name of the Industry:

Address:

lndustrial Area:

Karthik Marine Industries

Sy.No. 187/7, 188/14 78, 4C,8A, 88, LLU9, 18911,2,7 ,263/tA, 2L4/6,, lndustrial
Zone, fndustrial Area, Pithrody Post, Udyavara-574L18, Udupi District.

Not In l.Au Udyavara,

District: UdupiTaluk: Udupi,

Discharge of effluents under the Water Act:

Sr \ilater Code wc(KLD) wwG(K[J)) Itemark
Domestic Purpose 2,254 1.800 Septic tank followed by soal

nit-
Manufacturing Processes t3.700 13.450 Recycled tbr Cooling tower,

floor wash and remaining
shall be discharged on land
fbr irrigation aiter treating ir
15 KLD ETP.

Discharge of Air emissions under the Air Act from the following stacks etc.

Sl. No. Description of chimney/outlet Limits specified refer schedule

The details of Sources, control equipments and its specification, $pe of fuel, rate of
emissions, constituents to be controlled in emissions etc. are detailed in Annexure-l

The consent for operation is granted considering the following activitieslProducts;

This consent is valid for the period from O8/O3/7O23 3t/12/2037

Sr ProdsctName Applied Qty Unit
ish freezine actir.itv (Surimi Fish) 350.0000 Metric Tonnes/month
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pages including annexure & excluding additional conditions)

To,

Karthik Marine Industries

Karthik Complex, Main Road, Malpe -
576108

NOTE:

The following Conditions A(1), A{3},A(7), Annexure_l mentioned above are not applicable

COPYTO:

L.

2.

Master Register

Case file.

Consent Fee paid : Rs.2000000

SCHEDULE

TERMS AND CONDITIONS

1' The discharge from the premises of the occupier shall pass through the terminal manhole/manholes where from

2' The sewage/domestic effluent shall be treated in septic tank and with soak pit. No overflow from the soak pit is
OR

3' The treated sewage effluent discharged shall conform to the standards specified in Annexure-1.

the

al
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(This document contains 8 pages iggluding annqxure & excluding additional conditions)

4.Theoccupiersha||insta|lflowmeasuring/recordingdeviceito
record.

5- The occupier shall not change or alter either the quality or the quantity or the place of discharge or temperature
or the point of discharge without the previous consent/ permission of the Board.

5. The Occupier shall not allow the discharge from the other premises to mix with the discharge from his premises.
Storm water shall not be allowed to mix with the effluents on the upstream of the terminal manhole where the
flow measuring devices are installed.

7. Domestic Sewage shall be discharged to Underground drainage System/ Sewers owned by Local body.

B. EMISSIONS:

1. The discharge of emissions from the premises of the appticant shall pass through the air pollution control
equipment and discharged through stacks/chimneys mentioned in Annexure-t where from the Board shall be

free to collect the samples at any time in accordance with the provisions of the Act and Rules made there under.

2. The occupier shall provide port holes for sampling of emission, access platforms for carrying out stack sampling,
electrical points and all other necessary arrangements including ladder as indicated in Annexure-ll.

3- The occupier shall upgrade/modify/replace the control equipment with prior permission of the Board.

C. MONITORING & REPORTING:

1. The occupier shall get the samples of effluents & emissions collected and get them analyzed once a month for
the parameters.

D. SOLID WASTE (OTHER THAIT- HAZARDOUS WASTE) DISPOSAL:

1- The Occupier shall segregate solid waste from Hazardous Waste, Municipal Solid Waste and store it properly till
treatment/disposal without causing pollution to the surrounding Environment.

2. The solid waste generated shall be handled & disposed by scientific method without causing eye sore to the
general public and to the surrounding environment.
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(This document contains g pages includrng annexure & excluding additional conditions)E.NorsE@

The applicant shall ensure that the ambient noisejeveh within its premises during construction and duringff"HH:;'*,ffii shalr not 
""""J ;';';oi"'1."""., p"'. rvoirl'p'oruton 

{nejuration ail contror; Rures, 2000 as

a) In tndustriar Area 75 dB{A) Leq during day time and 70 dB{A} Leq during night time.b) rn commercialArea 65 dB{A} Leq during day time and 55 dB{A) Leq during night time.c) rn ResidentiarArea 55 dB{A} Leq during day time and 45 dB{A) Leq during night time.d) In sirence Zone 50 dB{A) Leq during day time and 40 dB{A) Leq during night time.
Note: - * Dry time shat mean 6 am to 10 pm and Night time sha, mean 10 pm to 6 am.. 

i:fll"i::.fl:H:ii::il*'"'r''"uo averase orthe reverorsound in decibers on scare A which is
* A ,decibel,, 

is a unit in which noise is measured.
* ,'A",in 

Oetn)le.1j1otes the frequency weighting in the m- to frequency response at 
"."a"ri.iil of the human ear. 

easurement of noise and corresponds' Leq: rt is an energy mean ortrre noise fevef over a specified period.

F. GENEMT CONDTTTONS:

1. The Board reserv,
conditions ,, *; fi:?:right 

to review, impose additionaf condirions, revoke, change or alter terms and

';r{F""Jf::ltlll l:"t:ith keep the Board informed of any accidentar discharge of emissions/effruents intosteps to r*,*r,"ii"j;Jji: standards laid down bt;;il;l'inu 
"ppri."ntina' J"i.* corrective

3' The occupier shat provide arternative power suppty sufficient to r4' The entire premis::,tl-rl,."t*.y: 
be kept crean. The efffuent no,o,n'o"t"tu 

afl Pollution control equipmen*.
measuring points should t"o" 

"rriiv ,porl"i|.o,". g area, inspection chambers, outlets, flow
t;#:-o*'oier shall display the consent granted in a prorninent pface for perusar of the inspecting officers of the
6. The Occupier his heirs, legal representativesrenewal orthis consent 

"rt", ""pif;iil;fiil:T:il::lill 
have no claims what so ever to the continuation or

7 ' The occupier shall make an application for consent at reast 120 days before expiry of this consent.8. The occupier shall maintain register recording the ambient air qualitv ,"" .r.^;:*,:_'.: 
'"

shafl be open for inspection ov tr," nrrrj b*."., at all time. 
y and stack monitoring. The register

e_outwardnos gzt!-_OB/O3/2023 l6;G
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( I
i

iChimney KVA
Rating/
CapacitSr

iMinimur
lchimney
iheight fo
ibe
iprovided
iabove

iattached to

iand chimney

:. i!:,::':, .': .

heights
conforming to
stipulated
heights.

''_"--_.

.No.94 in Schedule-l of Environment

beprovidedfo .

achievethe ,

stipulated :

tolerance limits ;
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location of portholes 
"nd "pp.o"-ffi

Portholes shall be provided for all chimneys, stacks and other sources of emission. These shail serve asthe sampling points' The sampling point should be located at, airt"no equaf to atleast eight times thestack or duct diameters downstreim and two diameters upstream troi ,ou.r" of row disturbance such asa Bend' Expansion' construction valve, Fitting or visibfe Flame for rectangurar stacks, the equivalentdiameter can be calculated from the followin-g equation.

Equivalent Diameter =

2 {Length x Width)

The diameter of the sampling port riHffiY:',Ii than 3". Arransements shourd be made so that theporthore is crosed firmry during the period when it is not used toirr*pring.
An easily accessible platform to accommodate 3 to 4 persons to convenientfy monitor the stack emission from theportholes shall be provided' Arrangements for an Electric outlet point off 230 v 15 A with suitable switch controland 3 Pin Point shail be provided at the porthore rocation.

For and on behaff of
Karnataka State pollution Control Board
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Atrncxure.lA

l. Tlrere shall not br

i 
il-" -Ulr* Hlii**J ff *i $t#:l:it!iid!i *n -l ;i,:rill: n rl,]' 

u 
" " "

qrantity orwatei-riofi,;ff;:l.a'::Tlns.wlth respect to aetivlrtes, size of ihr unir,

[T[#:f*ffi'-?!lHfi #;ti,::,d,H:;;i;l]i,gJeiTiil:'U,;$lr:l

. J:fJ#::i,tJti;J.t"t"v or rresh water usase shail nor exceed 1z.s KLD and w;rsrt w;rr*'

" il{lii:iil1'*:ffi-;'.tted 
berore taking into the protein recove,y pranr anrr .srrar n'r

: il::'T[ffi-;.]]"' u'?-'v'i-a *r roo,jlqSj washing{other rhan rhe proeess} ns !i'. as," s rr a r r,, ui a i, r-'nocl ;: il iffi*"Xi^::il} : X,ffi ,f [*i*l* _ niJ1iffi 
ll " 

ce s s r''

: :fl].iffffnlo;rild;t";::Tululo r,,ou any pubriicon,praint in the aren truc r,e' Tltis consert' 
't 't:*L.Y.ttloyi .T.y. nreilljce to any pending court cases eittrer irr Horr,brc

, ^ ti:i:'l;:i'\:$ii: ;iJ,or||xlit,',:m:. court or rndia rndtrst,v ,r.,nii r,o,iiui r,y tr,*

'o ,ilT.fl:';:';i,il:[.j"|]*r ;; ;;;## sha, be'nar and trre proponent srral arritrc bv rhc

E-r1vi ro rr rrr en\,r1 0l'li ctr

$fttnto^,*t'.-"
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Item No.2:- 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

 

 
Original Application No. 12 of 2022 (SZ)  

 
(Through Video Conference) 

 

IN THE MATTER OF: 

 
Sri Jitendra Shetty 
Aged about 40 years 
S/o. Sri Ratnakara Shetty 
Patel House, Bolargudde 
Udayavara, Udupi – 576 104 
Karnataka. 

    ...Applicant(s) 
Versus 

 
1) Union of India 

Represented by the Secretary, 
Ministry of Forest, Ecology and Environment, 
Paryavaran Bhavan, C.G.O. Complex 
Lodhi Road, New Delhi – 110 001. 
 

2) State of Karnataka 
Rep. by the Chief Secretary 
Government of Karnataka 
Vidhanasoudha, Bangalore – 560 001. 
 

3) Karnataka State Pollution Control Board 
Rep. by the Member Secretary, 
Parisara Bhavana #49, 4th& 5th Floors  
Church Street, Bangalore – 560 001. 
 

4) The Regional Director (Environment) 
Forest, Environment and Ecology Department 
1st Floor, ‘C’ Block, Rajathadri 
Manipal, Udupi – 576 104 
Karnataka. 
 

5) The Environmental Officer, 
Regional Office, 
Karnataka State Pollution Control Board 
Parisara Bhavana 
Plot No.36 C Shivalli Industrial Area, Manipal 
Udupi – 576 104, Karnataka. 
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6) Karthik Marine Industries 
(A Partnership firm) 
Represented by its Managing Partner, 
Industrial Zone, Industrial Area, 
Pithrodi Post, Udayavara – 574 118 
Udupi Dt. Karnataka. 

 ...Respondent(s) 
 

 

For Applicant(s):  Mr. Srinivassan. J and 

Mr. R. Muralidhara 

 

For Respondent(s): None.  

 

 

Date of Order: 21st January, 2022. 

 

 

CORAM:      

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 
 

ORDER 
 

 
1. The prayer in this application is to set aside the Order of Consent to 

Establish granted by the 5th Respondent/Karnataka State Pollution 

Control Board to the 6th Respondent by their Proceedings Consent Order 

No.CTE-117046 dated 14.06.2021, on the ground that the 5th Respondent 

has no jurisdiction to issue the Consent to Establish. 

 

2. When it was pointed that the order of issuing the Consent to Establish is 

an appealable order under the Water (Prevention and Control of 

Pollution) Act, 1974 as well as the Air (Prevention and Control of 

Pollution) Act, 1981 before the Appellate Authority and the question 

regarding the jurisdiction of the 5th Respondent to issue the order also 

can be challenged as a ground before the Appellate Authority, the 
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learned counsel appearing for the applicant sought permission to 

withdraw this application with liberty to approach the Appellate 

Authority or other authorities for redressal of their grievance as 

provided under the respective statutes. 

 

3. The above submission is recorded and this Original Application is 

dismissed as withdrawn with the above liberty. 

 
Sd/- 

     ......................................J.M. 
(Justice K. Ramakrishnan) 

 
Sd/- 

     .....................................E.M. 
(Dr. Satyagopal Korlapati) 

 

O.A. No.12/2022 (SZ) 
21stJanuary, 2022.  Mn.  
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Form C
Government of India

Food Safety and Standards Authority of India
License under FSS Act, 2006

अनुज्ञिप्त संख्या / License Number: 11223999000629

1. Name & Registered Office address of 
Licensee / अनुज्ञिप्तधारी के पंजीकृत कायार्लय का नाम 
और पता:

KARTHIK MARINE INDUSTRIES
S NO 187/7, PITHRODY, UDYAVARA, Udupi , 
Karnataka-574118

2. Address of Authorized Premises / प्रािधकृत 
पिरसरो का पता:

S NO 187/7, PITHRODY, UDYAVARA, Udupi, 
Udupi , Karnataka-574118

3. Kind of Business / कारोबार का प्रकार: Manufacturer - Fish and Fish Products
 Manufacturer - Exporter - Manufacturer

4. Dairy Business Details / डेयरी कारोबार िववरण हेतु : No

5. Category of License / अनुज्ञिप्त का वगर्: Central License

This license is granted under and is subject to the provisions of FSS Act, 2006 all of which must be complied with by the 
licensee. / यह अनुज्ञिप्त खाद्य संरक्षा और मानक अिधिनयम, 2006 के अधीन अनुदत्त की गई और वह अिधिनयम के उपबंधो के अध्यादीन है िजनका अनुज्ञिप्तधारी 
द्वारा अवश्य पालन िकया जाना चािहए.

Place / स्थान: FSSAI Chennai
Issued On / िदनांक: 27-07-2024 (Renewal License)
Valid Upto: / वैधता: 15-08-2027 (For details, refer Annexure)

Designated Officer

Annexures:
Product Annexure1. 
Validity Annexure2. 
Non-Form C Annexure3. 
Conditions Of License4. 

Note:

Application for renewal of License can be filed as early as 180 days prior to expiry date of License. 1. 
You can file application for renewal or modification of License by login into FSSAI's Food Safety 
Compliance System(https://foscos.fssai.gov.in) with your user id and password or call us at 1800112100 
for any clarification.

This License is only to commence or carry on food businesses and not for any other purpose.2. 

This is computer generated license and doesn't require any signature or stamp by authority.3. 

Communications from FoSCoS are being sent to kaxxxxxxxxxxxxxxxxxxxxxxxxxxxxcom  , 4. 
kaxxxxxxxxxxxxxxxxxxxxxxxxxxxxcom and 97xxxxx198  , 92xxxxx314.To update these details, visit 
FoSCoS portal.

Page 1 of 6
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Product Annexure

Form C
Government of India

Food Safety and Standards Authority of India
License under FSS Act, 2006

अनुज्ञिप्त संख्या / License Number: 11223999000629

Kind Of Business:  Manufacturer - Exporter - Manufacturer

Sl.No Export Unit 
Type

Product 
Category

Name of Food Item(s) Quantit
y

Unit Per 
day/Per 
annum

Scope 
of 

Product 
Supply

1 Others Food 
Processing 

Unit

09 - Fish and 
fish products, 

including 
molluscs, 

crustaceans, 
and 

echinoderms

FROZEN SURIMI 40.00 MT Per Day Only 
Exports

Kind Of Business:  Manufacturer - Fish and Fish Products
Production Capacity(MT / annum): 10000

Sl.No. Food Category Sub-Food Category Product Kind of Business

1 09 - Fish and fish products, 
including molluscs, 

crustaceans, and 
echinoderms

09.2 - Processed fish and fish 
products, including molluscs, 

crustaceans, and echinoderms

Frozen 
Minced Fish 

Meat [09.2.3]

Manufacturer - 
Fish and Fish 

Products

Page 2 of 6
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Validation And Renewal Annexure

Form C
Government of India

Food Safety and Standards Authority of India
License under FSS Act, 2006

अनुज्ञिप्त संख्या / License Number: 11223999000629

Validity From Validity Upto Issued On Fee Paid Type Issuing 
Authority

16-08-2023 15-08-2024 16-08-2023 8850 INR New Central 
Licensing 
Authority

16-08-2024 15-08-2027 27-07-2024 26550 INR Renewal Central 
Licensing 
Authority

Suspension History

S.No History Date

N/A

Current Status of License: License Issued

Note:

Application for renewal of License can be filed as early as 180 days prior to expiry date of License. 1. 
You can file application for renewal or modification of License by login into FSSAI's Food Safety 
Compliance System(https://foscos.fssai.gov.in) with your user id and password or call us at 1800112100 
for any clarification.

FSSAI vide order number 15(31)2020/FoSCoS/RCD/FSSAIpt1-Part(4) dated 11th January 2023 allowed 2. 
Instant Renewal of License / Registration.

FSSAI vide order number 15(31)2020/ FoSCoS/ RCD/ FSSAI dated 29th October 2021 has allowed the 3. 
renewal of Licenses / Registration till 180 days of the expiry date subject to payment of penalty.

Modification* (if any) denotes the change in the Authority. Issuing Authority mentioned along with 4. 
Modification* is the Jurisdictional Authority with effect from the date of issuance of modified 
license.

Page 3 of 6
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Non-Form C Annexure

Government of India
Food Safety and Standards Authority of India

License under FSS Act, 2006

अनुज्ञिप्त संख्या / License Number: 11223999000629
Person in charge of operations

Name: HARIYAPPA KOTIAN Qualification: GRADUATE
Contact No: N/A Mobile No: 9740759198
Email-ID: karthikmarineindustries@gmail.com
Address : S NO 187/7, PITHRODY, UDYAVARA
State: Karnataka District: Udupi 
Pin Code: 574118 Photo Id Card: Aadhar Card
Photo Id No: 242800046695 Photo Id Expiry Date: N/A
FoSTaC No: Not Provided

Person responsible for complying with conditions of license(The person must be same as mentioned 
in Form IX, as per FSS Regulations, 2011)

Name: HASAN KASIM SAB Qualification: GRADUATE
Contact No: N/A Mobile No: 9227731314
Email-ID: karthikmarineindustries@gmail.com
Address : S NO 187/7, PITHRODY, UDYAVARA
State: Karnataka District: Udupi 
Pin Code: 574118 Photo Id Card: Aadhar Card
Photo Id No: 729740946865 Photo Id Expiry Date: N/A

Place / स्थान: FSSAI Chennai
Issued On / िदनांक: 27-07-2024 (Renewal License)

Designated Officer

Note: Any change in above details shall be immediately communicated to authorities. You can apply 
for modification of license for updation of details without any cost through Food Safety Compliance 
System (https://foscos.fssai.gov.in)
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Condition of License

All Food Business operators shall ensure that the following conditions are complied with at all times during 
the course of its Food Business.

Food Business Operators Shall:

Display a true copy of the license granted in Form C shall at all time at a prominent place in the premises.1. 

Give necessary access to licensing authorities or their authorized personnel to the premises.2. 

Inform authorities about any change or modifications in activities.3. 

Employ at least one technical person to supervise the production process. The person supervising the 4. 
production process shall possess at least a degree in science with Chemistry/ Bio- chemistry/ Food and 
nutrition/ Microbiology or a degree or diploma in Food Technology/ Dairy Technology/ Dairy 
Microbiology/ Dairy chemistry/ Dairy engineering/ Oil technology/ Veterinary science / Hotel 
management & Catering technology or any degree or diploma in any other discipline related to the 
specific requirement of the business from a recognized university or institute or equivalent.

Furnish periodic annual return 1st April to 31 st March, with in 31 st May of each year. For collection/ 5. 
handling/manufacturing of milk and milk product half yearly return also to be furnished as specified.

Ensure that no product other than the product indicated in the license / registration is produced in the 6. 
unit.

Maintain factory's sanitary and hygienic standards and workers hygiene as specified in the schedule-4 7. 
according to the category of food business.

Maintain daily records of production, raw materials utilization and sales separately.8. 

Ensure that the source and standards of raw material used are of optimum quality.9. 

Food business operator shall not manufacture , store or expose for sale or permit the sale of any article of 10. 
food in any premises not effectively separated to the satisfaction of the licensing authority from any privy, 
urine, sullage ,drain or place of storage of foul and waste matter

Ensure clean-in-place system (whatever necessary) for regular cleaning of machine & equipment.11. 

Ensure testing of relevant chemical and/or microbiological contaminants in food products in accordance 12. 
with these regulation as frequency as required on the basis of historical data and risk assessment to 
ensure production and delivery of safe food through own or NABLaccredited/ FSSAI recognized labs 
atleast once in six month.

Ensure that as much as possible the required temperature shall be maintained throughout the supply 13. 
chain from the place of procurement or sourcing till it reaches the end consumer including chilling, 
transportation, storage etc.

The Manufacturer/ Importer/ Distributer shall buy and sell food products only from, or to , licensed /14. 
registered vendors and maintain record thereof.
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Other Condition

Proprietors of hotels, restaurants and other food stalls who sell or expose for sale savouries, sweets or 1. 
other article of food shall put up a notice board containing separates lists of the articles which have been 
cooked in ghee, edible oil, vanaspati and other fats for the information of the intending purchasers.

Food business operator selling cooked or prepared food shall display a notice board containing the nature 2. 
of articles being exposed for sale.

Every manufacture (including ghani operator) or wholesale dealer in butter ,ghee ,vanaspti ,edible oils, 3. 
solvent extracted oil, de oiled meal, edible flour and any other fats shall minimum a register showing the 
quantity of manufactured, received or sold, nature of oil seed used and quantity of de oiled meal and edible 
flour used etc. as applicable and the destination of each consignment of the substances sent out from his 
factory or place of business, and shall present such register for inspection whenever required to do so by 
the licensing authority.

No producer or manufacturer or vegetable oil ,edible oil and their products shall be edible for license under 4. 
this act ,unless he has own laboratory facility for analytical testing of samples

Every sale and movement of stocks of solvents- extracted oil ,'semi refined' or 'raw grade I' , edible 5. 
groundnut flour or edible coconut flour ,or both by the producer shall be a sale or movement of stocks 
directly to a registered user and not to any other person ,and no such sale or movement shall be effected 
through any third party.

Every quantity of solvent-extracted oil ,edible groundnut flour or edible coconut flour ,or both purchased by 6. 
a registered user shall be used by him in his own factory entirely for the purpose intended and shall not be 
re-sold or otherwise transferred to any other person :
Provided that nothing in this sub-clause shall apply to the sale or movement of the following:-

Karanjia oil1. 
Kusum oil2. 
Mahua oil3. 
Neem oil4. 
Tamarind seed oil5. 
Edible groundnut flour bearing the I.S.I certification mark6. 
Edible coconut flour bearing the I.S.I certificate mark7. 

No food business operator shall sell or distribute or offer for sale or dispatch or deliver to any person for 7. 
purpose of sale any edible oil which is not packed, marked and labeled in the manner specified in the 
regulations unless specifically exempted from this condition vide notification in the official Gazette issued 
in the public interest by food safety commissioners in specific circumstances and for a specific period and 
for reason to be recorded in writing.
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Name of the Exporter 

IEC Number 

Year of Establishment 

THE MARINE PRODUCTS EXPORT DEVELOPMENT AUTHORITY 

Address of the Registered / Head Office 

RCMC Number 

Date of Issue 

Description of Goods/ Services for which 
registered 

Registered As 

(MINISTRY OF COMMERCE AND INDUSTRY, GOVERNMENT OF INDIA) 

REGISTRATION-CUM-MEMBERSHIP CERTIFICATE 

Valid Up To 

Name of the Owner/ Partner(s) 

KARTHIK MARINE INDUSTRIES 

: AAXFK4140Q 

:S NO 187/7 

: PITHRODY, UDYAVARA 

: 

: KARNATAKA 

:2017 

FISH AND FISHERY PRODUCTS 

MPEDARCMCKA1/MT/145/23 

: 03/11/2023 
MANUFACTURER EXPORTER 
1. HARIYAPPA KOTIAN, 2. HARIYAPPA KOTIAN,3. USHALATHA 
KOTIAN, 4. SHANKAR N SUVARNA , 5. SUMATH0 R KOTIAN, 6. 

KANCHAN 

11. LOKANATH KOTIAN, 12. KIRAN KUMAR. 13. SANTHOSH KUMAR 
:31/03/2028 

This Certificate is issued as per the details of our record and is subject to the conditions laid down in the relavant scheme of 
registration of this Authority 

RAJAKUMAR SNAIK 

Deputy Director 

Sub Regional Division Mangalore 

Head Office: MPEDA House, Panampilly Avenue, Panampilly Nagar, Kochi-682 036, India. Phone : 2311979 
E-mail: ho@mpeda.gov.in Website: www.mpeda.gov.in 
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1

Government of India / भारत सरकार

Ministry of Commerce and Industry / वाणिज्य और उद्योग मतं्रालय

Directorate General of Foreign Trade / विदेश व्यापार महानिदेशालय

Office of the Additional Director General of Foreign Trade, Bengaluru /अपर महानिदेशक, विदेश व्यापार का कार्यालय, 

बेंगलुरु
C & E Wing, Kendriya Sadan, 17th Main Road,Koramangala, BENGALURU URBAN, KARNATAKA, 

560034  / सी एंड ई विंग, कें द्रीय सदन, 17 वीं मुख्य सड़क, कोरमंगला, बेंगलुरु, बेंगलुरु, शहर, कर्नाटक, 560034

 

Importer-Exporter Code

This is to certify that KARTHIK MARINE INDUSTRIES is issued an Importer-
Exporter Code (IEC) AAXFK4140Q with details as follows -

IEC AAXFK4140Q

स्थाई खाता सं.(पैन) /PAN AAXFK4140Q

फर्म का नाम/Firm Name KARTHIK MARINE INDUSTRIES

निगम की प्रकृति /Nature of 

Concern
Partnership

जारी करने की तारीख/Date of 

Issue
11/09/2021

पता/Registered Address
S NO 187/7, PITHRODY, UDYAVARA, UDUPI, KARNATAKA, 
574118

धारक का नाम / Name of the 

Signatory
HARIYAPPA KOTIAN

Director / Partner Details Refer online at https://dgft.gov.in or scan the QR Code

शाखा/इकाई /Branch Details Refer online at https://dgft.gov.in or scan the QR Code

Last Modified : 22/05/2024
File Number : BNGIECPAMEND00005466AM25

 
 
 

Note : This is a system-generated certificate. Authenticity / Updated details of the IEC can be checked at 
official DGFT website https://dgft.gov.in by entering the IEC and Firm Name under Services > View Any 
IEC Details. You can also authenticate the certificate by scanning the QR code.
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This is to Certify that the 

Food Safety Management System of 

 

 

 

 

 

KARTHIK MARINE INDUSTRIES 

 
S NO. 187/7, PTHRODY, UDYAVARA, UDUPI,  

KARNATAKA - 574118, INDIA 

has been independently assessed and is compliant with the requirements of: 

HACCP 
(Hazard Analysis & Critical Control Points) 

This certificate is applicable to the following product or service ranges: 
 

 

 

 

 

 

PROCESSING AND PACKING OF FROZEN SURIMI (FISH PASTE) 
FROM HISTAMINE AND NON - HISTAMINE FORMING FISHES FOR 
EXPORT TO ALL COUNTRIES EXCLUDING CUSTOMS UNION AND 

UNCOOKED PRAWNS TO AUSTRALIA 

Certificate No.: SPC24H2774  Date of Initial Registration:   06-01-2024  
1st Surveillance audit on or before: 05-01-2025 
2nd Surveillance audit on or before:  05-01-2026 
Date of Recertification:   06-01-2027 

 

HACCP 
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Consent Order No PCBID INW ID Industry Colour/Scale Date of Issue

CTE-339132 100829 206714 ORANGE/LARGE 23/08/2023

for the Facility located at,

Udupi

This Consent is granted for the Products/ Activity/Service name indicated 
in the annexure along with the terms & conditions attached to this order

Consent For Establishment Expand(CFE-EXP)

Validity :  22/08/2028

To

 Karthik Marine Industries, Industrial Zone, Industrial Area, Pithrody Post, 
Udyavara-574118, Udupi District.

Karthik Marine Industries,Sy.No. 187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9, 
189/1,2,7, 263/1A, 214/6, ,Industrial Zone, Industrial Area, Pithrody Post, 

Udyavara-574118, Udupi District.

As per the provisions of 

 The Water (Prevention & Control of Pollution) Act, 1974
&

The Air (Prevention & Control of Pollution) Act, 1981

Karnataka State Pollution Control Board

HEAD OFFICE : “Parisara Bhavan”,  
No.49, Church Street, Bengaluru-560001
Tel No: 080-25589112/113, 080-25581383/388,
Website: https://kspcb.karnataka.gov.in

ZONAL OFFICE :  Mangaluru
Plot No.10B, Parisara Bhavana, Baikampady Industrial 
Area,Mangaluru-575011
Tele : 0824-2408420
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(This document contains 7 pages including annexure & excluding additional conditions)

To,

The Occupier,

Karthik Marine Industries

Karthik Complex, Main Road, Malpe - 
576108

Sir,

Sub: Consent for Expansion of the unit in the Existing premises under Water (Prevention & Control of Pollution) 
Act,1974 & Air (Prevention & Control of Pollution) Act, 1981

2.Inspection of the project site by Regional Officer on 04/08/2023

Ref:  1.CFE expansion application submitted by the organization on 13/07/2023 

With reference to the above, it is to be informed that, the Board hereby accords Consent for Expansion of the unit in 
the existing premises under Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of 
Pollution) Act, 1981 at the location indicated below subject to the following conditions.

Location:

Name of the Industry: Karthik Marine Industries

Address: Sy.No. 187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9, 189/1,2,7, 263/1A, 214/6,, Industrial Zone, 
Industrial Area, Pithrody Post, Udyavara-574118, Udupi District.

Industrial  Area: Not In I.A, Udyavara,

Taluk: Udupi, District:  Udupi

3.   The applicant shall not undertake further expansion/diversification without the prior consent of the Board.

4.   The applicant shall obtain necessary license/clearance from other relevant statutory agencies as required under 
the law.

2.   This consent for establishment is valid up to 22/08/2028 from the date of issue.

1.   The Consent for Expansion is granted considering the following activities:

1.      The source of water shall be from  Ope&nbsp; well & 
Bore well 

I.    WATER CONSUMPTION:
and total water consumption shall be as below.

Date: 23/08/2023Combined Consent Order No: CTE-339132 GSC No :  PB0XG0000196714PCB ID: 100829
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(This document contains 7 pages including annexure & excluding additional conditions)

II.   WATER POLLUTION CONTROL:

1. The sewage/domestic efflluent shall be treated in Septic Tank with Soak pit.No overflow from the soak            
  pit  is allowed.The septic tank and Soak pit shall be as per IS 2470 Part-I & Part-II.

2.   The Effluent Treatment Plant proposal is generally agreeable and shall be constructed as per the                     
      specifications mentioned in the proposal and it shall consist of following units.

3.  The industry shall treat the domestic wastewater in the Sewage Treatment Plant (STP) as per the                     
    proposal submitted. It shall meet the standards specified in Annexure-I & shall be used on land for                   
gardening/greenbelt within the factory premises.

4.  If the treatment plant does not achieve the effluent standards stipulated under condition (2) above or if 
      it is found to be inadequate, then the industry shall have to modify the units so as to meet the standards      
 with prior consent of the Board.

5.  All the treatment units shall be totally impervious.

6.  The applicant shall provide separate flow meter for measuring the quantity of effluents through ETP and       
 separate energy meter and shall maintain a logbook for the verification of inspecting officers.

7.  The applicant shall operate and maintain Treatment Plant continuously and maintain regular log-books/        
 operation records.

8.  There shall not be any increase in generation of Domestic waste water due to proposed expansion.

III. AIR POLLUTION CONTROL:

 1. The type of emissions, stack heights and the air pollution control equipment for the air pollution control                    
  sources to be installed as specified in Annexure-II.

2. The discharge of emissions from the air pollution sources shall pass through the stacks/chimneys mentioned
      in Annexure-II where from the Board shall be free to collect the samples at any time in accordance with the             
  provisions of the Act and Rules made there under.

3. The stacks shall have port holes and platforms as per the guidelines specified in  Annexure-II to facilitate                     
monitoring of emissions.

4. The applicant shall upgrade/modify/replace the control equipments if they are found inadequate to meet  
      the standards stipulated.  Prior permission of the Board shall be obtained for the same.

IV. SOLID WASTE (OTHER THAN HAZARDOUS WASTE) DISPOSAL:

1. The applicant shall collect, treat and dispose off all solid waste generated during construction i.e. Muck, and  
Garbage after construction if any in such manner so as not to cause environmental pollution.

2.  The details of solid waste generated from the expansion activity shall be as follows.
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V.HAZARDOUS  AND OTHER  WASTES (MANAGEMENT & TRANSBOUNDRY  MOVEMENT) 
     RULES 2016:                 

1.      The  industry  shall  apply  and  obtain  authorization   under  Hazardous  and  Other Wastes (Management  &  
Transboundry Movement) Rules 2016, and comply with the conditions of the authorization.  The applicant shall 
apply for authorization along with the consent for operation (CFO) application under the Rules in Form-I to obtain 
authorization and comply with conditions.

VI. NOISE POLLUTION CONTROL:                 

    The applicant shall ensure that the ambient noise levels within its premises during construction and during   
operational period  shall not exceed  w.r.t Area/Zone as per Noise Pollution (Regulation and Control) Rules, 2000 
as mentioned below:-

     a)  In Industrial Area 75 dB(A) Leq during day time and 70 dB(A) Leq during night time.

     b)  In Commercial Area 65 dB(A) Leq during day time and 55 dB(A) Leq during night time.

     c)  In Residential Area 55 dB(A) Leq during day time and 45 dB(A) Leq during night time.

     d)  In Silence Zone 50 dB(A) Leq during day time and 40 dB(A) Leq during night time.

     Note: -  *    Day time shall mean 6 am to 10 pm and Night time shall mean 10 pm to 6 am. 

                      *    dB(A) Leq denotes the time weighted average of the level of sound in decibels on scale A which      
                         is  relatable to human hearing. 

                      *    A “decibel” is a unit in which noise is measured.

                      *    “A”, in dB(A) Leq, denotes the frequency weighting in the measurement of noise and                         
                            corresponds to frequency response characteristics of the human ear.

                      *    Leq: It is an energy mean of the noise level over a specified period. 

VII. GENERAL CONDITIONS:

1.    The applicant shall obtain prior permission from the competent authority for drawing of water from                          
     Surface/Ground water source and submit a copy of the same to the Board.

2.     The industry shall transport and store the raw materials in a manner so as not to cause any damage to 
environment, life and property. The applicant shall be solely responsible for any damages to environment.

3.     The industry shall not commission the proposed plant for trial or regular production unless necessary pollution 
control measures are installed as specified in this Consent Order.

4.    The industry shall ensure that the treatment plant and control equipments are completed and commissioned 
simultaneously along with construction of the factory and erection of machineries.

5.      The industry shall not change or alter (a) raw materials or manufacturing process, (b) change the products or 
product mix (c) the quality, quantity or rate of discharge/emissions and (d) install/replace/alter the water or air 
pollution control equipments without the prior approval of the Board.
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6.   The industry shall immediately report to the Board of any accident or unforeseen act or event resulting in                     release of  discharge of effluents or emissions or solid wastes etc. in excess of the standards stipulated. And              the industry shall  
immediately take appropriate corrective and preventive actions under intimation.

7.   The industry is liable to reinstate or restore, damaged or destroyed elements of environment at his cost,                      failing  which, the applicant/occupier as the case may be shall be liable to pay the entire cost of remediation              or restoration  in 
advance an amount equal to the cost estimated by Competent Agency or Committee.

8.   The Board reserves the right to review, impose additional condition or conditions, revoke, change or alter the            terms  and conditions.

9.   This CFE does not give any right to the Party/Project Authority/Industry to forego any other legal requirement            that is necessary for setting/operation of the plant.

10.    The industry shall furnish point wise compliance to the conditions given under this consent for establishment within 30 days.

Please note that this is only consent for establishment issued to you to proceed with the formalities  for                   
expansion of   the  industry  and   does  not  give  any  right  to  proceed  trial/regular  production. For this                  
purpose, separate consents of the Board for discharge of liquid effluent and the emissions to the air shall have to be 
obtained by remitting prescribed consent fee. The application for  consent has to be made 120 days in advance of 
commissioning for trial production of the plant.

The receipt of this letter may please be acknowledged.                 

Consent Fee paid  : Rs. 24000

Encl.: Annexure-I & II.

NOTE:

The following Conditions II ( 3 & 4)mentioned above are not applicable.

COPY TO:

2.      Master copy (Dispatch).
3.      Office copy.

1. The Regional Officer, Udupi for information and necessary action
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1.This consent for expansion is issued for the additional quantity of  fish freezing (Surimi fish paste) of 550 TPM by using whole 
round fish . 2.Industry shall install the ETP of capacity as per the proposal to treat 200 KLD effluent & the treated effluent shall 
meet the prescribed standards as per Annexure-I before using for irrigation or fish washing. 3. The effluent generation shall not 
exceed 170 KLD. 4. There shall not be any smell nuisance in the surroundings area due to operation of the unit. 5. All solid waste 
shall be decanted before taking into the protein recovery plant and shall not mix with mince washing water. 6. Treated water shall 
be recycled for Cooling and washing (other than the process) as far as possible and only remaining water shall be discharged on 
land for irrigation. 7. Shall obtain NOC from Ground Water authority for withdrawal of ground water. 8. Details of Air pollution 
sources & Control measures shall be provided as per Annexure-II enclosed with this consent order. 9.  Shall operate the industry 
so as not to have any public complaint in the area due to operation of the unit. 10.This consent is issued without any prejudice to 
any pending court cases either in Hon’ble NGT, Hon’ble High Court or Hon’ble Supreme Court of India. Industry shall be bound 
by the decision of Hon’ble Courts in the said matter. 11. The decision of the Board in any manner shall be final and the proponent 
shall abide by the directions of the Board.

Additional Conditions:
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 Note: All efforts should be made to remove colour and unpleasant odour as far as practicable.

ANNEXURE- II

LOCATION OF SAMPLING PORTHOLES, THE PLATFORMS, THE ELECTRICAL OUTLET.
1.      Location of Portholes and approach platform:

       Portholes  shall  be provided for all  Chimneys,  stacks  and other sources of emission.  These shall serve as the 
sampling points.  The sampling  point should be  located at a distance  equal to at least  eight times  the  stack or duct 
diameter downstream from any  flow disturbance such as bend, expansion,  contraction and visible flame. Further, 
the selected  port has  to be at least 2 stack/duct diameter before stack/duct exit or from any other flow disturbance.  
For rectangular stacks, an equivalent  diameter can be calculated using following expression.

                                                       2 (Length x Width)
             Equivalent Diameter   =     -----------------------
                                                          (Length + Width)

2.   The diameter of the sampling port should not be less than 3”. Arrangements should be made so that the                   
    porthole  is closed firmly during the period when it is not used for sampling.

3.   An easily accessible platform to accommodate 3 to 4 persons to conveniently monitor the stack emission from        
  the portholes shall be provided.  Arrangements for an Electric Outlet Point off 230 V 15 A with suitable switch            
control and 3 Pin Point shall be provided at the Porthole location.

FOR AND ON BEHALF OF
KARNATAKA STATE POLLUTION CONTROL BOARD
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Consent Order No PCBID INW ID Industry Colour/Scale Date of Issue

AW-340383 100829 210658 ORANGE/LARGE 04/11/2023

for the Facility located at,

Udupi

This Consent is granted for the Products/ Activity/Service name indicated 
in the annexure along with the terms & conditions attached to this order

Consent For Operation(CFO-Air,Water)

Validity through :  13/10/2023   to  30/09/2033

To

 Karthik Marine Industries, Industrial Zone, Industrial Area, Pithrody Post, 
Udyavara-574118, Udupi District.

Karthik Marine Industries,Sy.No. 187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9, 
189/1,2,7, 263/1A, 214/6, ,Industrial Zone, Industrial Area, Pithrody Post, 

Udyavara-574118, Udupi District.

As per the provisions of 

 The Water (Prevention & Control of Pollution) Act, 1974
&

The Air (Prevention & Control of Pollution) Act, 1981

Karnataka State Pollution Control Board

- (CfO-Expand)

HEAD OFFICE : “Parisara Bhavan”,  
No.49, Church Street, Bengaluru-560001
Tel No: 080-25589112/113, 080-25581383/388,
Website: https://kspcb.karnataka.gov.in

ZONAL OFFICE :  Mangaluru
Plot No.10B, Parisara Bhavana, Baikampady Industrial 
Area,Mangaluru-575011
Tele : 0824-2408420
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Combined consent for discharge of effluents under the Water (Prevention and Control of Pollution) Act ,  
1974 and emission under Air (Prevention and Control of Pollution)Act , 1981

Ref:   1.   Application filed by the industry / organization on

2.Inspection of the Industry/organization/by RO, on 27/10/2023

12/10/2023

Consent is hereby granted under Section 25(4) of the Water (Prevention & Control of Pollution) Act, 1974 ( herein 
referred to as the Water Act) & Section 21 of Air (Prevention & Control of Pollution) Act, 1981, ( here in referred to as 
the Air Act) and the Rules and Orders made there under  and subject to the terms and conditions as detailed in the 
Schedule Annexed to this order.

The Occupier is authorized to operate /carryout industry/activity & to make discharge of the effluents & emissions 
confirming to the stipulated standards from the premises  mentioned below:
Location:

Name of the Industry: Karthik Marine Industries

Address: Sy.No. 187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9, 189/1,2,7, 263/1A, 214/6,, Industrial Zone, 
Industrial Area, Pithrody Post, Udyavara-574118, Udupi District.

Industrial  Area: Not In I.A, Udyavara,

Taluk: Udupi, District:  Udupi

Discharge of effluents under the Water Act:

Sr   Water Code WC(KLD) WWG(KLD) Remark
1 Domestic Purpose 2.250 1.800 Shall be septic tank followed 

by soak pit.
2 Domestic Purpose 1.800 1.440 Shall be septic tank followed 

by soak pit. Proposed
3 Manufacturing Processes 13.700 13.450 Shall be recycled for 

Cooling tower, floor wash 
and remaining shall be 
discharged on land for 
irrigation after treating in 15 
KLD ETP & meeting the 
standards as per Annexure-I

4 Manufacturing Processes 147.500 150.000 Septic tank followed by soak 
pit. Proposed

Sl. No. Description of chimney/outlet Limits specified refer schedule

The details of Sources, control equipments and its specification, type of fuel, rate of 
emissions, constituents to be controlled in emissions etc. are detailed in Annexure-I. 

Discharge of Air emissions under the Air Act from the following stacks etc.

The consent for operation is granted considering the following activities/Products;

Sr Product Name Applied Qty Unit
1 fish freezing activity (surimi) 900.0000 Metric Tonnes/month

This consent is valid for the period from 04/11/2023 30/09/2033to

Date: 04/11/2023Combined Consent Order No: AW-340383 GSC No :  PB0XG0000200658PCB ID: 100829
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To,

Karthik Marine Industries

Karthik Complex, Main Road, Malpe - 
576108

NOTE:

The following Conditions A ( 2b & 3b)  mentioned above are not applicable.

COPY TO:

1.      The Regional Officer, Udupi

2.    Master Register.

3.    Case file.

for information and necessary action.

 Consent Fee paid  : Rs. 240000
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1.There shall not be any smell nuisance in the surroundings area due to operation of the unit. 2.All solid waste shall be decanted 
before taking into the protein recovery plant and shall not mix with mince washing water. 3. Treated water shall be recycled for 
Cooling and washing (other than the process) as far as possible and only remaining water shall be discharged on land for 
irrigation. 4.Industry shall treat the effluents to the prescribed standards as  per Annexure-I before using it for irrigation or other 
purposes.5.Shall submit NOC from Ground Water authority for withdrawal of ground water.  6.Shall operate the industry so as not 
to have any public complaint in the area due to operation of the unit. 7.Industry shall adhere to the court case decision i.e, this 
consent is issued without any prejudice to any pending court cases either in Hon'ble NGT, Hon'ble High Court or Hon'ble 
Supreme Court of India. Industry shall be bound by the decision of Hon'ble Courts in the said matter. 8.The decision of the Board 
in any manner shall be final and the proponent shall abide by the directions of the Board. 9. Applicant shall conduct 
environmental audit and submit environmental statement in Form-V within 30th September of every year. 10.  There shall not be 
any kind of dust/smell nuisance from the unit. 11. In case of any complaint/violation of consent conditions the Board is at liberty to 
withdraw the CFO.

Additional Conditions:
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                                                                           SCHEDULE

                                                        TERMS AND CONDITIONS

A.  TREATMENT AND DISPOSAL OF EFFLUENTS UNDER THE WATER ACT.

1.     The discharge from the premises of the occupier shall pass through the terminal manhole/manholes where             
    from the Board shall be free to collect samples in accordance with the provisions of the Act/Rules made 
          there under.

2(a).  The sewage/domestic effluent shall be treated in septic tank and with soak pit. No overflow from the 
           soak pit is allowed. The septic tank and soak pit shall be as per IS 2470 Part-I & Part-II.
                                                                                      
2(b).The treated sewage effluent discharged shall conform to the standards specified in Annexure-I.

3(a). The trade effluent generated in the industry shall be treated in the ETP and treated effluent shall confirm 
            to the standards stipulated by the Board in Annexure-1
                                                                                       
3(b).The trade effluent shall be handed over to CETP and maintain  logbook of effluent generated & sent 
          every day.

4.  The occupier shall install flow measuring/recording devices to record the discharge quantity and maintain
     the record.

5.   The occupier shall not change or alter either the quality or the quantity or the place of discharge or 
       temperature or the point of discharge without the previous consent/ permission of the Board.

6.   The Occupier shall not allow the discharge from the other premises to mix with the discharge from his premises       
 Storm water shall not be allowed to mix with the effluents on the upstream of the terminal manhole where the         
flow measuring devices are installed.

B. EMISSIONS:

1. The discharge of emissions from the premises of the applicant shall pass through the air pollution control                     
  equipment and discharged through stacks/chimneys mentioned in Annexure-II where from the Board shall
       be free to collect the samples at any time in accordance with the provisions of the Act and Rules made 
      there under.

2. The occupier shall provide port holes for sampling of emission, access platforms for carrying out stack sampling,         
 electrical points and all other necessary arrangements including ladder as indicated in Annexure-II. 

3. The Occupier shall upgrade/modify/replace the control equipment with prior permission of the Board. 

C.MONITORING  & REPORTING: 

1.   The occupier shall get the samples of  effluents &  emissions collected and get them analyzed once a month 
       for the parameters.
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D.  SOLID WASTE (OTHER THAN HAZARDOUS WASTE) DISPOSAL:

1.   The Occupier shall segregate solid waste from Hazardous Waste, Municipal Solid Waste and store it properly 
       till treatment/disposal without causing pollution to the surrounding Environment.

2.   The solid waste generated shall be handled & disposed by scientific method without causing eye sore to 
        the general public and to the surrounding environment.

E. NOISE POLLUTION CONTROL:                 

    The applicant shall ensure that the ambient noise levels within its premises during construction and during 
operational period  shall not exceed  w.r.t Area/Zone as per Noise Pollution (Regulation and Control) Rules, 2000 
as mentioned below:-

     a)  In Industrial Area 75 dB(A) Leq during day time and 70 dB(A) Leq during night time.

     b)  In Commercial Area 65 dB(A) Leq during day time and 55 dB(A) Leq during night time.

     c)  In Residential Area 55 dB(A) Leq during day time and 45 dB(A) Leq during night time.

     d)  In Silence Zone 50 dB(A) Leq during day time and 40 dB(A) Leq during night time.

     Note: -  *    Day time shall mean 6 am to 10 pm and Night time shall mean 10 pm to 6 am. 

             *    dB(A) Leq denotes the time weighted average of the level of sound in decibels on scale A which is
                            relatable to human hearing. 

                     *     A “decibel” is a unit in which noise is measured.

                    *    “A”, in dB(A) Leq, denotes the frequency weighting in the measurement of noise and corresponds
                            to  frequency response characteristics of the human ear.
                     
                   *    Leq: It is an energy mean of the noise level over a specified period. 

F.  GENERAL CONDITIONS:

1.   The applicant shall obtain prior permission from the competent authority for drawing of water from                            
     Surface/Ground water source and submit a copy of the same to the Board.

2.  The Board reserves the right to review, impose additional conditions, revoke, change or alter terms and                       
   conditions of this consent.

3.  The Occupier shall forthwith keep the Board informed of any accidental discharge of emissions/effluents into             
the atmosphere in excess of the standards laid down by the Board.  The applicant shall also take corrective 
       steps to mitigate the impact.

4.   The Occupier shall provide alternative power supply sufficient to operate all Pollution control equipments.
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5.    The entire premises shall always be kept clean. The effluent holding area, inspection chambers, outlets,
        flow measuring points should made easily approachable.

6.    The Occupier shall display the consent granted in a prominent place for perusal of the inspecting officers 
        of the Board.

7.    The Occupier his heirs, legal representatives or assigns shall have no claims what so ever to the continuation
        or renewal of this consent after expiry of the validity of consent.

8.      The Occupier shall make an application for consent at least 120 days before expiry of this consent.

9.   The occupier shall maintain register recording the ambient air quality and stack monitoring. The register 
       shall be open for inspection by the Board Officers at all time.
 

    Sl 
no

          Characteristics             Tolerance Limits

1 Suspended solids mg/l, Max. 200

2 pH Value 5.5. to 9.0

3 Oil and grease mg/l Max. 10

4 Biochemical oxygen demand (3 
days At 27 deg C (mg/l, Max.)

100

ANNEXURE- I

Note: All efforts should be made to remove colour and unpleasant odour as far as practicable.

Chim.
No.

Chimney 
attached to

KVA 
Rating/ 
Capacity

Minimum 
chimney 
height to 
be 
provided 
above 
ground 
level
(in Mtr)

Constituents to be controlled in 
the emission

Tolerance 
limits 
mg/NM3

Air pollution
Control 
equipment to 
be installed,in 
addition to 
chimney height 
as per col.(4)

Date on which air 
pollution control 
equipments shall 
be provided to 
achieve the 
stipulated 
tolerance limits 
and chimney 
heights 
conforming to 
stipulated 
heights.

1 D.G. Sets 200KVA 
DG Set

5 PM,SO2,NOx 0,0,0,0,0 AEC ---

2 D.G. Sets 500 KVA 15 PM,SO2,NOx 0,0,0,0,0 AEC ---

3 D.G. Sets 500 KVA 5 PM,SO2,NOx 0,0,0,0,0 AEC ---

Note:

AEC : Accoustic Enclosures

Annexure-II
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Note:
          1.     The Noise levels within the premises shall not exceed 75 dB (A) leq during day time and 70 dB(A) leq                
                during night  time respectively.                                                                                                                                             
                                                     
           2.     The DG set shall be provided with acoustic measures as per SI.No.94 in Schedule-I of Environment                   
                  (Protection)Rules.                                                                                                                                                                  
                             
           3.     There shall be no smell or odour nuisance from the industry.

LOCATION OF SAMPLING PORTHOLES, THE PLATFORMS, THE ELECTRICAL OUTLET.

1.      Location of Portholes and approach platform:

            Portholes shall be provided for all chimneys, stacks and other sources of emission.  These shall serve as 
            the sampling points.  The sampling point should be located at a distance equal to atleast eight times the 
            stack or duct diameters downstream and two diameters upstream from source of low disturbance such as 
            a Bend, Expansion, Construction Valve, Fitting or Visible Flame for rectangular stacks, the equivalent  
            diameter can be calculated from the following equation.

                                                       2 (Length x Width)
             Equivalent Diameter   =     -----------------------
                                                          (Length + Width)

2.      The diameter of the sampling port should not be less than 3”. Arrangements should be made so that the 
porthole is closed firmly during the period when it is not used for sampling.

3.      An easily accessible platform to accommodate 3 to 4 persons to conveniently monitor the stack emission 
from the portholes shall be provided.  Arrangements for an Electric Outlet Point off 230 V 15 A with suitable 
switch control and 3 Pin Point shall be provided at the Porthole location.

                  For and on behalf of the                    
   Karnataka State Pollution Control Board
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To, 

Sir, 

No.PCB/Udupi/2024-25/Demand Notle/ lt66 

KARNATAKA STATE POLLUTION CONTROL BOARD 

SL 

REGIONAI. OFFICE, UDUPI Parsra Hhavana Plot No 36c Shivalli Industrial Area ManipaB 'dupi 
Phone:8202982016 Email Id: udupvakspch.gov.in 

M/s Karthik Marine Industries 
Sy.No. 187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9, 189/1. 
2, 7, 263/IA, 24/6. 

MDEMAND NOTICE FOR SAMPLE ANALYSIS FEES" 

Industrial Zone, Industrial Area, Pithrody Post 
Udyavara, Udupi Tq& Dist 

Date of 

I/By Speed Post// 

Sub: Demand note for payment of Legal sample Analysis charges - reg. 
Ref: 1. MOEF & CC(CPCB) Notification No Legal/42(3)87.Dated 23.02.2022 

1. 04.09.2024| 

2. Board Office Memorandum No PCB/744/COCI2022/ 1096, dated: 16.05.2022 

3. Inspection af your industry and Legal sample collection on 04-09-2024. 

Sample sample No. 
No.collection 

With reference to the above. it is to be informed that, this office has collected the treated trade effluent during 

inspection on 04-09-2024 for purposes of analysis. Further, as per the Gazette Notification & Board office 

Memorandum cited at ref (1)& (2), the required sample collection and analysis charges is follows: 

01A 

&01(A)| 

Particulars 

Total Amount 

Legal Sample collection 
charges (treated trade 

effluent) 
Analysis Charges 

******** 

GST No. of the unit 

Rate 

PAN No. of the unit 

1050.00 

Old balance Amount 

Sub Total Amount 

Amount to be Payable 

2400.00 

Demand Amount Paid 

IName and address of the unit 

SGST 
@9% 

Der'and Note No. and Date 

3,450.00 310.50 310.50 

Date (9|2024 

CGST 
@9% 

94.50 94.50 

216.00 216.00 

TO which Account no. Payment was made at Bank 

TO which IFSC Code Payment was made at Bank 

Date on which Payment was made at Bank 

NEFT Unique Transaction Reference (UTR) number 

of Payment made to Bank 

Total 
GST 

@ 18% 
189.00 

Hence, you are hereby informed to pay analysis and sample collection charges of Rs. 4,071- (Rupees Four 

thousand and seventy one only) through NEFT/RTGS to the KSPCB (RO-Udupi of Union bank of India, 

Manipal Branch, Operative Account No. S10101004675941 (1FSC Code: UBIN0901288) (GSTIN No. 

29AAALKOS37G1ZT) with a copy of transaction slip and mention GSTIN Number of your organization to 

this office for account purpose. A reply letter shal be submitted to this office with following details:-

432.00 

621.00 

Total 

1,239.00 

2,832.00 

4,071.00 

4,071.00 

Yours faithfully 

Enironmental oricer 
KSPCB, Vdupi 
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Report No 

SI. 
No 

1 

2 

3 

4 

Name & Address : M/s, KARTHIKA MARINE INDUSTRIES, SY. NO. 187/7, 
188/ 1A, IB, 4C, 8A, 8B, 111/9, 189/1, 2, 7, 263/ 14, 
214/6, Industrial Zone, Industrial Area, Pithrody Post, 
Udyavara- 574118 

pH 

Parameters 

: 06 

SAMPLE DESCRIPTION: Treated trade efflucnt sample collected frorm the outlet 

BOD (Bio-Chemical 
Oxygen Demand for 3 
days at 27°C) 

Total Suspended 
Solids 

Oil and Grease 

Inference: 

RESULTS OF ANALYSIS 

ANNEXURE-I 

of ETP. 
(Sample No:01 & 01A) 

Unit 

mg/1 

mg/l 

mg/1 

Standard 

3. mg/L:milligram/Litre 

6.5-9 

30 

2. BDL= Below Detection Limit 

50 

10 

Results 

01 

Datc: 17.09.2024 

6.8 

6 

01A 

BDL 

Test Method 

IS 3025 (Part Ii ):2022 

IS 3025 (Part 44): 2023 

IS 3025 (Part 17): 2022 

Particulars and Standards mentioned are as per requisition letter and results pertain only 

to the sample tested. 

APHA 22nd edition (5520B; 2017 

Report Status: Results are Conforms to prescribed standards of Analysed 

Parameters of Sample No. 0 & 0lA. 

Note: J.The method of analysis is as per the Standard Method for the examination of Water and 

Waste water and Indian Standard Publication. 

KartSA!.80d 

MangalÓre 
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